
COURT- II 
 

Before the Appellate Tribunal for Electricity 
(Appellate Jurisdiction) 

 
Appeal No.177 of 2010.  

 
Dated: 20th September, 2011 
 
 Present   : Hon’ble Mr. Rakesh Nath, Technical Member 

  Hon’ble Mr. Justice P.S. Datta, Judicial Member 
   

In the matter of:  
 

Tamil Nadu Electricity Board  ……   Appellant (s) 
      Versus 
 
G.M.R. Power Corporation & Anr. …..   Respondent (s) 
 
Counsel for the Appellant (s):     Mr. R. Muthu kumaraswamy 
                                                    Mr. H.S. Mohammad Rafi 
                                                    Mr. Adhi Kesavalu  
Counsel for the Respondent (s): Mr. C.S. Vaidyanathan 
                                                    Mr. Gopal Jain     
                                                    Mr. Kaushik Mishra 
                                                    Mr. Ankur Sood 
                                                    Mr. M.M. Sharma for R-3. 
                                             

ORDER
  Heard the learned counsel for the appellant.  The appellant  

has moved this day an application being no. 205/2011 raising 

certain claims on account of credit notes and relaxation of time  for 

payment granted by HPCL to the respondent no.1 which is alleged 

to have come to the notice of the appellant only during the 

pendency of the appeal.  The application is objected to by the 

respondent no.2 on the ground of the issues being new ones.  We 

feel that the issues raised in the application should be disposed of 

upon hearing while disposing the appeal. 
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  Accordingly,  the  respondents  are given opportunity to file 

their counter  to the IA within two weeks after serving copy on the 

other parties.  Learned Counsel for the respondent No. 3 stated that 

he would file the reply, if necessary, after receiving the copy of 

counter of the respondent No.1. 

 

 Post the matter for hearing the IA on 12.10.2011. 

 

  
 
(Justice P.S. Datta)             (Rakesh Nath)                            
Judicial Member               Technical Member 
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